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Then, Sir, there is an amendment to article 306 B which has been commented upon
so much and about which the Honourable Sardar Patel has made a statement. After his
exposition, I think much of the criticism goes. But, still I think that Mr. Thanu Pillai’s
suggestion was a better one. We should have divided the States into Schedules and some
of the States should be excluded from the operation of this article. I hope States like
Mysore and Travancore will not be subject to this provision, and that the President will
from the beginning pass an order to that effect. My amendment in article 306A is :

“That in amendment No. 225 of List VII (Second Week) in the proviso to the proposed new article 306
B, for the words President may by order’ the words ‘Parliament may by law’ be substituted.”

The proviso reads that the President may by order direct that the provisions of this article
shall not apply to any State specified in the order. That means that when a State has to
be taken out of this guardianship the President may issue an order. I want that Parliament
alone should be able to do it by law. It is quite possible that some of the States may think
that they are fit to be excluded from the operation of this article and they should be able
to approach the Parliament and Parliament should be able to do it by law. Otherwise, they
may have to hang on the President, and to be in his good books to get out of his control.
I think if Parliament has that power, they will not have to be subservient to the States
Ministry of the Government of India. This amendment will give Parliament the paramount
power and I think this is desirable.

While I have given notice of amendments to this Chapter, I do want to join in the
chorus of praise which has been showered on our leader, the Honourable Sardar Vallabhbhai
Patel on this historic occasion. I think this is the biggest task that has been accomplished
by our Government in the past two years. This one single achievement of Sardar Patel
will entitle him to an immortal place among the builders of modern India. The British had
created five hundred and odd States and he tried to divide our country into so many
Pakistans. By the genius of the Honourable Sardar Patel and by the work of the officials
of the States Ministry, we have been able to accomplish this great achievement. I join the
House in congratulating Sardar Patel on this great achievement. Friends here have compared
him to Bismarck. I consider Sardar Patel’s achievement to be greater than that of Bismarck.
For Sardar Patel accomplished this revolution without shedding a drop of blood. I pray
to God that he may be spared long, and be soon restored to his normal health and vigour,
so that he may lead the Nation to greater victories in the future.

(Amendments Nos. 247, 297 and 298 were not moved.)

Mr. President  : Amendment No. 222 Dr. Ambedkar.

The Honourable Dr. B. R. Ambedkar : I have already moved that.

Shri S. V. Krishnamoorthi Rao (Mysore State) : In view of the Statement made by
the Honourable Sardar Patel yesterday and the assurance given by him so far the Mysore
State is concerned, I am not moving this amendment. (No. 249). I would like to participate
in the debate.

(Amendment No. 250 was not moved.)

Mr. President : Amendment No. 279 : Sarangadhar Das.

Shri Sarangadhar Das (Orissa State) : Mr. President Sir......

Mr. President  : This amendment is only for deletion. It need not be moved. You
can speak about it later.

Shri H. R. Guruv Reddy (Mysore State) : I do not wish to move amendment 289
in view of the assurance given by Sardar Patel.


